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Petition(s) for Special Leave to Appeal (Civil) No(s).18355/2004

(From the judgenent and order dated 18/07/2003 in CWP No.

14328/ 2000 of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

BALBI R SI NGH Petitioner(s)
VERSUS

STATE OF HARYANA & ORS. Respondent ( s)

(Wth office report )

Date: 11/03/2011 This Petition was called on for hearing today.

CORAM :
HON BLE DR JUSTI CE MUKUNDAKAM SHARVA
HON BLE MR. JUSTICE ANIL R DAVE

For Petitioner(s) Ms. Kawaljit Kochar, Adv.

M. Ashok K. Sharma, Adv.
Ms. Kusum Chaudhary, Adv.

Manjit Singh, Adv.

Vi vekta Singh, Adv.

T. Singh, Adv.

Kamal Mohan Gupt a, Adv.

For Respondent (s)

SSSS

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Heard | earned counsel appearing for the parties.
Heari ng concl uded.
Judgment reserved.

( NEELAM GULATI ) (RENU DI WAN)
SR P.A COURT MASTER



